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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

O AN, aso)1152/2018
Origiaal Application No. o 0172018

An application uader scction 19 of the Administrative Tribunal

Act 1985,

fimt. Uma Pal
Daughter of Liate Shyama Charan

Pal, residing at Village < -

IBallavpara, Nimalkba Zilla,
Horatala, Pclice  Station -
Marishda, District - Purba

I\’l(—:‘dinipor(z, Pin - 721 440
. Applicant..

-Versus -

1. Union of India, service through
the Gencral Manager, South ' : |
Flastern Railway, Garden Reach,

IHolkata — 700 047

X4, The Divisional Railway Manager

. (e} South Fastern Railway,

IKharagpur, District - Paschim,

Medinipore. Pin - 721 101.



o

3. 3Benior Divisional Personal
-

Officer, South Eastern Railway,
Kharagpur, District  -Paschim
Medinipore. Pin - 721 101.

... Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1152/2018 | | ~ Date of Order: 07.01.2019

" M.A/350/577/2018

Coram: Hon’ble Mr. A XK Patnaik, Judicial Member

UMA PAL -VS- S.E RAILWAY

~ For the Applicant(s): ~ Mr. A.P Deb, Counsel

For the Respondent(s): Mr. C.S Bag, Counsel
ORDER(ORAL)

A.K Patnaik, Member (N

Heard Mr. A.P.Deb, Ld. Counsel for the applicant.

2. No one is present on behalf of the Respondents Since Mr C.S.Bag, Ld.

Counsel who usually appears‘afor S E Ra%v‘yﬁg‘ys, 13 *p:;‘e#sentﬁm the Court and as I do

I““""‘a

,gozunrepresente%i on my request Mr.

"" ‘_4..-#"1

A.,; longi with ann}éxures on Mr. Bag.

not want the Departmental Resﬁf)gndi%nts to

x

Fo gX gﬁ S \. i
Deb has served copy of the . 0.4 anaﬂ\/f'

Heard Mr. C.S. Bag in extenso
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3. This O.A. has‘tbeen“ﬁled under Sectlon 41 9"®f thej Adﬁumstratlve Tribunals
x‘\ r )/ i 4\ “ Hi?r J,*"‘_ : :\»“"f; f
Act, 1985 with the followmg ,prayers Tt S
AR w*“’ "
ATy

a) To direct the respondents«to “onsider the case of the applicant as
per observation of the Hon’ble Court in providing compassionate
appointment to the applicant whose father died owing to accidental
death of her father while in duty on 15.02.2008 and her mother also
expired after a year on 28.02.2009.

b) To direct the respondent/competent authority in taking
appropriate steps pertaining to grant of compassionate appointment
to the applicant at an earliest to save the distressed family/daughter
in the light of the judgement passed by the Hon’ble Supreme Court
and High Court.

¢) Costs or incidental to and arising out of this application

d) Any other order or orders as your Lordships may deem fit and
proper by way of molding reliefs.”

4. After hearing in extenso, Mr. Deb, Ld. Counsel for the applicant, prayed

liberty of this Tribunal to make representation annexing all the relevant rules as
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well as judgment before Respondent Nos. 2 and 3. He further submitted that the

grievance of the applicant may be redressed if such repreéentation of the applicant

is considered by the said Respondent Nos. 2 and 3 within a specific time frame.

5. After hearing Ld. Counsel for the applicant, without going into the merit of

_the matter, 1 dispose of this O.A. granting liberty to the applicant to make

comprehensive representation before Respondent Nos. 2 and 3 within a period of
two weeks -from the date of receipt of copy of this order and in case any such
representation is preferred annexing é]l the relevant documents within a period of
two Weeks from the date of receipt of copy of this order then Respondent Nos. 2

and 3 are directed to consider the same keeplng in. mmd all the pomts raised in the
t,, = ’3 Yi {: sl f 13 F#’ . .__.
representatlon as well as ;ﬁules govemmg the ﬁefd’énd ¢ommunicate the result to
kﬁ }l -g 1, '!-N

,Va«, 3
the applicant in a well reasoned;;gﬁrdir: w%trhn}# penod of SIX w%eeks from the date of
§L"i ! 5, F .

"«n_‘g
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by the Respondents to glve ‘_‘app%lﬁtmef{lt%ai’fr)ldégr qpmg ssmnate quota within a
,v -.; e \

/ \m‘ } ,‘
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further period of 12 weeks”‘from the date of such consuieratlon
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‘6. . With the aforesaid observatlon and d1rect10n this O.A. stands disposed of.

.No costs.

7. - Copies of this order be handed over to the Ld. Counsel for both the parties.

Applicant is granted liberty to annex a copj of this order, along with his

- representation to be preferred.

. A -
(AK Patnaik)
Member(J)

- RK/PS



